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Rs,5000

FIVETHOUSAI'|D RUPEES

s.5000
sEfiqEsRdq+

1 49069

[See rule 17(3)]on
w t"RM 

oF'MINING LEASE DEED FOR MrNoR MTNERALS

' .\ -l S:is indenture is made on this SLrn"day of--L\oz4l ,2022

&fQiletween the Governor, Himachal Pradesh, acting through Director of Industries,*r))\ 
H. P. lrrereinfirter referred to as the 'Government'which expression shall where
the context s$ admits, include the successors and assignees) of the one part and
Sh. Pawan I{pmar, Prop:- M/s Bhandral Stone Crusher, Village Gagwal, P. O.

E

Bhadroya, Tt:hsil Nurpur, Distt. Kangra, H.P. (hereinafter referred to as the
"lessee" whicf,r expression shall rvhere the context so admits, include heirs,
executors, a$ninistrators, representatives and permitted assignees) of the other
part.

e
E

WHEREAS the Lessee has applied to the Government in accordance
Ewith the Himachal Pradesh Minor Minerals (Concession) and Minerals
h

(Prevention bf Illegal Mining, Transportation and Storage) Rules, 2015
(hereinafter Seferred to as the said Rules') for a mining lease for
collection/exqraction of sand, stone & bajri for use in already established stonc

Bcrusher unit in respect of the lands hereinafter described in clause(b) anrl
deposited wilfr the Government the sum of Rs. 25,000/-(Rs. Twenty five
thousand onf) as security. (A1.d_yhereas the lessee is in possession of a valid

R=(\
-.-F-

S.\\ll.

Eqrrm :rt{r HlnadcHAL rRADEsH F'RM ,F,

Certificate of ppproval); and \-t { le'sv2F -Allaslr.E
ttr3leoe2

t
I

,d)a.
, Ga{ilL Dlu- fongra (H'P)

Himachal Pradesh

 8
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Rs.5000

FI\IETIIOU$AilID R[JPEES

s.5000
eEqHEiR{'q}

\--
t\.Ns.=N--
\
\

tffog\&12,

'cr''*ftrt{L Ots. thnpr {tr.p,f

trffi stvr nnaLcHAL PRADEsH

tqtbol.t

e
E

Now, firerefore, this deed witnesseth and the

as follows:- I

1AiA47
parties hereto herebY agree

1.(a) In cotsideration of the rents and royalties, covenant and agreement

hereinafter contained and on the part of the lessee to be paid' observed

and $rfor*"d, the Government hereby grants and demises unto the

lessee$all those mines/beds/veins/ seams of collection/extraction of sand'

stonefibajriforuseinalreadyestablishedstonecrusherunit(hereinafter
referred to as the 'said minor minerals',) situated, lying and being in or

,r,a"f the lands which are referred to in clause (b) together with the

liabilifiies, powers and privileges to be executed or enjoyed in connection

herernljth which are hereinafter mentioned in Part-I subject to the

restrictions and conditions and to exercise and enjoyment of such

libertfts, powers and privileges which are hereinafter mentioned in Part-ll

and qrbject to other provisions of this lease'
E(b) The area of the said lands is as follows:
E

AU trr#t tract of land situated at Village lMauzalMohal Bhadroya in Tehsil

rrrdorX., District Kangra, H. P. bearing Khasra Numbers 505, 1816/506'

1831? rcg21512, 518, 1833 l16941519 & 78291520 measuring O2-O3'34

HectfPvt. land, Terrace deposit) or thereabouts delineated on the revenLie

man{Tatima)orsiteplanheretoannexedandboundedasfollows:,,M
ltimashal Pradedr

E

t
I
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Rs.5000

FI\,E THOU$AND RUPEES

IF.5000
sHfiqEsRwt

'-l-f
.GEIIEEEE'

trqr*m qtsr HIM
¤

.dcrtnr PRADESH
5
On the North by As per Revenue Record

6n the South by -do-

Qn the East by -do-
On the West bv -do-E"(hereinafter referred to as the 'said lands'or 'leased areaJ.
B

1 4i046

(c)

\\slaez

ganp$,Dl$Krngz [H'P']

s{\-s
-=

\\
\

$he lessee shall hold the premises hereby granted and demised from
the a,L day of MO-c), , 2022 for the term of ten years
Hthence next ensurng.

PART. I

E

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
$ aND ENJoYED BY THE LESsEE (sl

The folpwing liberties, powers and privileges may be exercised and enjoyed
H

by the lessee(s) subject to the other provisions of this lease deed:-
a5
B

1. To en$r upon land and search for win, work etc: Liberties and power at
all timgs during the term hereby demised to enter upon the said lands and
to search for mine, bore, dig, drill for win work, dress, process, convert,

6
carry dt ay and dispose of the said minor minerals.

H

F

n

t

,*M
HimachalPradsdt
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M
Rs.5000

FI\IE THOUSAND RUPEES

lF.5000
eHfiqffiRt'q}

--lr-L'

.GEIIEEEE',
INUDIA

frqr*m vtvr HrnaLcHAL PRADEsH

-k\
\\A.s-=*-
\
\
\

1 49031
B2, To sirik drive and make pit, shaft and inclines etc.: Liberty and power

for or En "orrrr.ction with any of the purposes mentioned in this clause to
sink, $rive, make, maintain and use in the said lands and pits, shafts,
inclines, drifts,.levels, water ways, airways and other works (and to use,

I
maintdin, deepen or extend any existing works of the like nature in the
said lafids).
to brTg and use machinery, equipments: Liberty and power for or in
connection with any of the purposes mentioned in this clause to erect,

Hconstrtrct, maintain and use on or under the said lands any engine,

machif,ery, plant, dressing floors, furnaces, coke ovens, brick kilns,
workslops, store-houses-banglows, godowns, shed and other buildings
and other works and conveniences of the like nature on or under the said
lands. $

To usq water from streams, etc.: Liberty and power for or in connection
H

with any of the purposes mentioned in this clause but subject to the rights
of anyrexisting or future lessees and with the written permission of the
Collec$r to appropriate and use water from any streams, water
coursec springs or other source in or upon the said lands and to divert,

u

4.

l\3\rotu-
ffirozu ,N,M

Himachalpradcdr
$

I

t
I

Garyrth, D islr.. f,angra (i,pS

 11
729



Ng o?ltlra htmarbul GoberRment Subiciol ]puBer

step up or dam any such stream or watercourse and collect or impound
any such water and to make, construct and maintain any water-course,
cultivated land, village buildings or watering places for livestock of a

reasonable supply of water as before accustomed nor in any way to foul or
pollute any streams or springs:

Provided that the lessee shall not interfere with navigation in any
navigable stream nor shall divert such stream without the previous written
permission of the Government.

To fell undergrowth and utilize timber and trees, etc.: Liberty and
power for or in connection with any of the purposes mentioned in this
lease deed, to clear undergrowth and brush-wood. Lessee shall not fell any
trees or timber standing or found on the said lands without obtaining prior
permission in writing from the concerned Competent Authority in case of
the forest area as per requirement of the Forest Conservation Act, 1980.

To get building and road materials, etc.: Liberty and power for or in
connection with any of the purposes, mentioned in this lease deed, to
quarry and get stones, gravel and other building and road materials
and ordinary clay and to use and employ the same and to manufacture
such clay into bricks or tiles and to use such bricks or tiles but not to sell
any such material, bricks, tiles.

To use land for stacking purpose: Liberty and po\Mer to enter upon and
use a sufficient part of the surface of the said lands for the purposes of
stacking, storing or depositing therein any produce of the mines and
works carried on and tools, equipment and other materials needed for
mining operations.

PART-II
RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES

BY THE LESSEE

2
0
2
I

c.

6.

7.

The liberties, powers and privileges granted under Part-I,
following restrictions and subject to the other provisions of this

are subject to the
lease deed:-

. t,^j\:.er-
-e\ \ 03 \-t rZ-

,6)Af
, Grnfth Disn Kangra [ll,P,f

\=.-N
\

Himachal Pra&stt
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No mining operations within the limit of public works etc.: The lessee

shall not carry on, or allowed to carried on any mining operation at any

point with in a distance of 100 (hundred) metres from any railway line

except under and in accordance with the previous written permission of

the Railway Administration, two kilometres from the limits of Municipal

Corporation/Committee, one kilometre from the limit of Nagar Panchayat

or 100 (hundred) metres from National Highway/Express way or 25

(twenty five) metres from state Highway or 10 (ten) metres from other

roads or 50 (fiftV) metres from any reservoir, canal or buildings or

inhabited sites except under and in accordance with the previous

permission of the Competent Authority. The Railway Administration or the

Joint Inspection Committee may in granting such permissions, impose

such conditions as may deem fit.

Notice for surface operation in land not already in use: Before using for

surface operations on any land which has not already been Used for

such operation, the lessee shall give to the Director of Industries,

Himachal Pradesh and the Mining Officer, two calendar months, previous

notice in writing, specifying the situation and the extent of the land

proposed to be so used and the purpose for which the same is required.

g. Not to use the land for other purposes: The lessee shall not cultivate or

use the land. for purposes other than those specified in the lease deed.

Use of Mechanical Excavator for Mining: The mechanical mining in
river f stream bed shall be undertaken only with the help of tyre mounted

front end loader upto 80 Horse Power without backhoe with the

permission of the Director of Industries.

Mining Plan: The lessee(s) shall carryout mining operation in accordance

with the approved mining plan.
PART - III

COVENANTS OF THE LESSEE

The lessee hereby covenant(s) with the Government as follows:-

1.

2.

N\s--\.-
\
\

4.

b.

DIrgU# dfFndusfilsg

Gang*t, I}lst lhngn (H.pl
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Rate of Royalty:
(al The lessee shall pay royalty on the quantity of the said minor

mineral removed from the leased area in advance at the rate
specified in the Second Schedule. However, as and when the
limestone is supplied by the lessee to the Industries other than lime-
kiln, royalty shall be paid by the lessee for limestone as major
mineral, whichever is more.

(b) Mode of determination of sale price at the pit's mouth: The sale

price of the minor minerals at the pit's mouth shall be the current
market price for the mineral of the same grade less-

(i) Transport charges from the mine head to the nearest rail
head;

(ii) Railway freight from the rail head to the market; and
(iii) Estimated handling charges and other incidental expenditure

not exceeding five percent of the market price.

(c) For calculating the royalty, the lessee shall submit by the 10ft of
every month to the Mining office, a return in Form-'G' giving the
total quantity of minor mineral(s) raised and despatched from the
leased area in the preceding calendar month and its value and in
case of mineral based industry the monthly electricity consumption
biil and other requisite details also. If the lessee does not deposit
royalty due for the preceding month by 10ft of month, 24oh per
annum simple interest will be charged for the default period after
10e of month.

Surface Rent: - The lessee shall pay for the surface area occupied by him,
surface rent at the rate of as specified by the Government per hectare per
annum in two half yearly installments. No surface rent shall be charged in
the private lands.

1.

.,

U.,

I

Dead Rent:-The lessee shall
the rate of Rupees as per 3.d

and Minerals (Prevention of
Rules, 2Ol5 per hectare per
from time to time.

also pay for every year, yearly dead rent at
Schedule of H.P. Minor Minerals (Concession)

Illegal Mining, Transportation and Storage)

annum and as amended by the Government

2.

3.

i3le,2L

'tntlel
PfiadashGanpe, Dlstt Kangra (H.P.|
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Provided that the lessee shall be liable to pay the dead rent or royalty in
respect of each mineral, whichever be higher but not both.

Working of newly discovered minerals: If any minor mineral, not
specified in the lease, is discovered in the leased area, the lessee shall
report the discovery without delay to the Government and shall not win or
dispose of such minor mineral without obtaining a lease therefore. If he
fails to apply for such a lease within 6 months from the discovery of the
minor mineral, the Government or the authorized officer may give the lease

in respect of such mineral to any other person.

To commence mining operations within one year and carry them on
properly: Unless the Government for sufficient cause permits otherwise,
the lessee shall commence mining operations within one year, from the
date of execution of the lease deed and shall thereafter conduct such
operations in a proper, skilful and workman like manner.

EXPLANATION: For the purpose of this clause 'Mining Operation' shall
include the erection of machinery, laying of a tramway or construction of a
road in connection with the working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at his
own expense, erect and at all times maintain and keep in good repairs
boundary marks and pillars according to the revenue map annexed to the
lease.

Accounts: The lessee shall keep correct accounts showing the quantity
and other particulars of all minerals obtained from the mines and the
number of persons employed therein and a complete plan of the mine and
shall allow any officer authorized by the Himachal Pradesh Government or
the Central Government in that behalf to examine at any time any
accounts and records maintained by him, and shall furnish to the
Himachal Pradesh Government or the Central Government with such
information and returns as it may require.

To allow facilities to other lessees, etc.: The lessee shail allow existing

ffirmarbut Gobernrnsnt SuUicre[ {puBer

4.

5.

6.

7.

,*Qw
Gangr&, Dr.stt lGngre {H.p.l

\q3 ,12- 8.

Dfi¤ctoMtiifustlc
flirnactral Prdsrlt

8

aq qn
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and future licensees or lease holders/contractors of any land which is
comprised in or adjoins or is reached by the land, held by the lessee,
reasonable facilities for access thereto.

9, To allow entry to Officers: The lessee shall allow any officer authorized
by the Himachal Pradesh Government and the Central Government to
enter upon any building, excavation or land comprised in the lease for the
purpose of inspecting the mines.

10. Returns - The lessee shallr-
(a) For calculating the royalty the lessee shall submit by the 10ft of

every month to the Mining office, a return in Form-'G' giving the
total quantity of minor mineral(s) raised and despatched from the
leased area in the preceding calendar month and its value and in
case of mineral based industry the monthly electricity consumption
bill and other requisite details also. If the lessee does not deposit
royalty due for the preceding month by 10ft of month, 24o/o per
annum interest will be charged for the default period after 10ft of
month.

(b) The lessee shall also furnish by the 15u, April, every year to the
Director and other Officer(s) specified . in the lease deed, a
statement giving information in Form-'H' regarding quantity and
value of minor mineral(s) obtained during the last financial year,
average number of regular labourers employed (men and women
separately), number of accidents, compensation paid and number of
days worked and wages paid to them separately.

11. To strengthen and support the mines: The lessee shall strengthen and
support to the satisfaction of the State Government, any part of the mine
which in its opinion, requires such strengthening or support for the safety
of any railway, bridge, national highway, reservoir, tank, canal, road or
any other public work or buildings.

Information for using explosive: The lessee shall immediately give an
information in Form-'I' for use of explosive as soon as-

p.rmilrbnl Gobernment $uUiciel {puBer

t2.

\rfi\a.r2_
=w\ap"::_

Himachal Pradostr, s,Ufu(flr
Canpe, Distu [unga (H.P)

,M
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highest to the lowest point reaches six metres;
(c) the number of persons employed on any day is more then

SO(fifty); and
(d) the explosives which are used.

Maintenance of Sanitary conditions: The lessee shall maintain sanitary

conditions in the area held in by him under the lease.

To pay compensation for damage and indemnify the Government: The

lessee/lessees shall make and pay such reasonable satisfaction and

compensation as may be assessed by lawful authority in accordance

with the law in force on the subject for ali damage, injury or disturbance
which may be done by him/them in exercise of the powers granted by

this lease and shall indemnify and keep indemnified fully and completely

the State Government against all claims which may be made by any
person or persons in respect of any. such damage, injury or disturbance

and all costs and expenses in connection therewith.

15. Abiding by rules: The lessee shalt abide by all existing Laws (Acts) and

Rules made thereunder enforced by the Government of India or the

Himachal Pradesh Government and all such other Laws (Acts) or Rules as

may be enforced from time to time in respect of working of the mine and

other matters affecting safety, health and convenience of the employees of
the lessee or of the public.

16. To report accident: The lessee shall without delay report to the Deputy
Commissioner of the District concerned and the Mining Officer or any

other officer authorized by him, ony accident which may occur at or in the

leased area.

17. Delivery of possession of Land and Mines on the surrender or sooner
determination of the lease: At the end or sooner determination or

surrender of the lease, the lessee sha1l deliver up the said lands and all

mines (if any dug therein) in a proper and workable state, save in respect

of any working as to which the Government might have sanctioned

\ t^r h as abandonment.JS!1_

10

2
0
2

(")l
(b)

htmarbet Gubernment Vubiciel {paBer
the workings in the mine extends below superjacent ground;

the depth of any open cast excavation measured from its

13.

L4,

Dlre*td6f rtfiBtrhs
llinuchal Prdosh

nangtf' Umt' Kenga (H'P'|

-"\=\-
\ \

\
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18. To provide weighing machine: The lessee shall provide and at all times

keep at or near the pit-head at which the said mineral shall be brought to

bank a properly constructed and efficient weighing machine and shall

weigh or cause to be weighed thereon all the said minor minerals from

time to time brought to bank sold, exported and converted products, and

shal1 at the close of each day cause the total weights, ascertained by such

means of the said minor minerals, ores, products, raised, sold,

exported and converted during the previous twenty four hours to be

entered in the books of accounts. The lessee shall allow the Government

at all times during the said term to employ any person or persons to be

present at the weighing of said minor minerals as aforesaid and to keep

accounts thereof and to check the accounts kept by the Lessee. The lessee

shall give 15 (fifteen) days previous notice in writing to the concerned

Mining Officer of every such measuring or weighing in order that he or

some officer on his behalf may be present thereat.

Lg, To secure pits, shafts, not fill them up: The lessee shall well and

properly secure pits and shafts and wilt not without permission in writing
willfully close, fill up or chock any mine or shafts.

20. Not to enter upon or to commence operations in the forest land: The

lessee shall not enter upon or commence any mining operations in forest

land comprised in the leased area except after previously obtaining
permission in writing of the Competent Authority.

2L. To respect water rights and not injure adjoining property: The lessee

shall not injure or cause to deteriorate any sources of water, power or

water supply and shall not in any other way render any spring or stream

of water unfit to be used or do anything to injure adjoining land, villages or

houses.

22. Stocks lying at the end of the lease: The lessee shall on the termination
or sooner determination of the lease remove all extracted minerals from

the premises of the leased areas within three months and thereafter all
extracted minerals in the said lands left over indisposed, after the

termination or determination of lease shall be deemed to be property of the
2LGor"rnment.

Otruddf of frffiEfilr
Ganpth, DisO. Krngr. (H.pJ

Sub
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Payment of Taxes:

appropriate authority
leased area.

The lessee shall duly and regularly pay to the

all taxes, cesses and local dues in respect of the

PART-IV
RIGHTS OF THE STATE GOVERNMENT

premature Termination of Lease: Where the State Government is of the

opinion that it is expedient in the interest of regulation of mines and

mineral development, preservation of natural environment, control of

floods, prevention of pollution or to avoid danger to public health or

communication or to ensure safety of building, monuments or other

structures or for such other purposes, as the State Government may deem

fit, it ffi&y, by an order, in respect of any minor mineral, make premature

termination of mining lease with respect to the area or any part thereof

covered by such lease:

Provided that no order making a premature termination of a mining lease

shall be, made except after giving the holder of the lease a reasonable

opportunity of being heard.
The Government may determine the lease: The Government shall have

the right to determine the lease after serving a notice on the lessee to pay

the dues within 30 (thirty) days from the date of receipt of the notice. If the

dead rent or royalty or surface rent reserved or made payable by the lessee

is not paid within 15 (fifteen) days next after the date fixed in the lease for
payment of the same, Government or any other officer a:uthrorized by it in
this behalf may also at any time after serving the aforesaid notice, enter
upon the said premises and distrains all or any of the minerals or movable

property therein and may carry away, detain or order the sale of the

property so distrained, or so much of it as will suffice for the satisfaction of
the rent or royalty due and all costs and expenses occasioned by the non-
payment thereof.
Determination of lease in public interest: The Government may by

giving 6 (six) months' prior notice in writing determine the lease if the

Government consider that the area under the lease is required for
establishing an industry beneficial to the public in case of Government

0ltutti

23.

1.

2.

\=

\
\

3.

. &-,s.msf,h
JGcryer Disa Kangra (lt.p.J

2nLt""o'

Hftnaedip;;ilt
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Provided that in the state of National Emergency or war the lease may be

determined without giving such notice.

Right of pre-emption: The Government shall from time to time and at all
times during the term of lease shall have the right (to be exercised by

notice in writing to the lessee of pre-emption of the said minerals and all
products thereof lying) in or upon the said lands hereby demised or
elsewhere under the control of the lessee and the lessee shall deliver all
minerals or products thereof to the Government at current market rates in
such quantities and in the manner, at the place specified in the notice

exercising the said right.

Penalty for not allowing entry to Officers: If the lessee or his transferee
or assignee does not allow any entry or inspection under clause (9) of Part-
III, the Government may cancel the lease and forfeit in whole or in part the

security deposit paid by the lessee under rule 15 of the Himachal Pradesh

Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015.

Acquisition of land of third parties and compensation thereof: In
case the occupier or owner of a land in respect of which minor mineral
rights vest in the Government refuses his consent to the exercise of the
right and powers, reserved to the Government and demised to the lessees

or contractors, as the case may be, the lessees or contractors shall report
to the Government and shall deposit with it the amount offered as

compensation and if the Government is satisfied that the amount of
compensation offered is fair and reasonable or if it is not so satisfied and
the lessee or contractor shali have deposited with it such further amount
as the Government shall consider fair and reasonable the Government
shall order the occupier to allow the lessee or contractor to enter the land
and to carry out such operations as may be necessary for the purposes. In
assessing the amount of such compensation, the Government shall be

guided by the principles of Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Re-settlement Act, 2013 (Act No.

30 of 2013).
\ q3l2-daL

o3l!i})-

)
0
2
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4.

c.

6.

\-

\
s

Subdegi(trI
C.rnS.tA, Disa Krngla (H.P,)

**M
HimachalPrad$h
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PART-V
GENERAL

1. Cancellation: The lease shall be liable to be cancelled by the Government

if the lessee ceases to work the mine for a continued period of six months

without obtaining written sanction of the Competent Authority'

2. Notices: Every notice by these presents required to be given to the lessee

shall be given in writing to such person resident on the said lands as the

lessee may appoint for the purpose of receiving such notices and if there

shall have been no such appointment then every such notice shall be

sent to the lessee by registered post addressed to the lessee at the address

recorded in this lease or at such other address in India as the lessee may

from time to time in writing to the Government designate for the receipt of

notices and every such services shatl be deemed to be proper and valid

service upon the lessee and shall not be questioned or challenged by

him/them
g. Recovery: Without prejudice to any other mode of recovery authortzed by

any provision of this lease or by any law, all amounts, falling due

hereunder against the lessee may be recovered as arrears of land revenue

under the iaw in force for such recovery.

4. Forfeiture of property: The lessee should remove his property lying on

the said lands within three months after the expiry or sooner

determination of the lease or after the date from which any surrender by

the lessee of the said lands under rule 22 of Himachal Pradesh Minor

Minerals (Concession) and Minerals (Prevention of Iliegal Mining,

Transportation and Storage) Rules, 2015 becomes effective, as the case

may be. The property left after the aforesaid period of three months shall

vest in the Government free from all encumbrances and may be sold or

disposed of in such manner as the Government, shall deem fit without

liability to pay compensation therefore, to the lessee.

5. Security and forfeiture thereof:
(a) The Government may forfeit the whole or any part of the security

amount of Rs. 25,OOO|- deposited by the lessee on breach of any

covenant to be performed by the iessee under this lease deed.

\t.^j\ 2o12-
c-\>">z

Dra*br-filfftpfiee

, Gangath, Distt Kangre (H.p,)

Flirnacha! Prgdestt
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.6.

(b) The rights conferred by this clause shall be without prejudice to the

rights conferred on the State Government by any other provision or

this lease or bY anY law.

(c) On such date as the Government may appoint within twelve

calendar months after the expiry of this lease the amount of

security deposit paid in respect of this lease shall be refunded to the

lessee in case there is no violation of terms & conditions of this lease

deed. No interest shall run on the security deposit.

Sunrey and demarcation of the area: When a mining lease is granted by

the Government, arrangements shali be made, if necesS&IY, at the expense

of the lessee, for the survey and demarcation of the area granted under the

lease. The lessee shall have to bear actual expenses of the staff deputed for

the work. Actual expense will include traveling allowances and daily

allowances and salary of staff plus 1O percent as instruments charges'

Rights of lessee to determine the lease: The lessee may determine the

lease at any time by giving not less than six calendar months notice in

writing to the Government after paying all outstanding dues of the

Government.
Applicability of rules: The lessee shall work according to Mines and

Minerals (Development & Regulation) Act, 1957, the Metallifurous Mines

Regulation, 1960, Mines Act, 1952, Himachal Pradesh Minor Minerals

(Concession) and Minerals (Prevention of Illegal Mining, Transportation

and Storage) Rules, 2015, Himachal Pradesh Minor Mineral Policy, 2Ol3

including other rule of law applicable from time to time. The contravention of

any provisions of Act or its sub-ordinate legislation shall amount to
cancellation of contract.
The lessee shall deposit demarcation expenditure if demarcation needs to

be carried out by the Department and the lessee shall enter the land only
when the demarcation of the area is got conducted from the Revenue

Department in the presence of Departmental officials and boundary pillars

are raised.
10. The lessee shall at his own expenses erect and at all times maintain and

in good condition boundary marks and pillars necessary to indicate

,r*M

7.

8.

9.

keep
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the demarcation shown in the revenue record annexed to the lease deed.

Mining operation shall only be allowed after getting a certificate from the

concerned Mining Officer that demarcation of the area has been done as

per the plan and that concrete boundary pillars Jf atleast 3 feet height

have been raised.
11. The lessee shall have to submit a plan to the Mining Officer for approach

road in order to give a reasonable & shortest approach to the mine and to

the mines of adjoining lessees.

tZ, The lessee shall do mining in a scientific and systematic manner, and to

ensure the same.
(a) Dumping sites for mine waste and top soil shall be provided in such a

way so that there is no damage to the adjoining land and the same does

not roll down the slope. Top soil shall also be used for afforestation

purposes in the barrenf exhausted pits.

(b) Diversion dams and other engineering structures as advised by the

Department from time to time, at different suitable sites shall be got

erected to arrest and channelize the flow of water and also to avoid

erosion of the land, causing siltation of nearby natural water bodies.

(c) The loading/unloading points in the mine areas shall be developed in

such a way that no hindrance is caused to the traffic and no material is

stacked within the acquired width of P. W. D. road'
(d) A11 precaution shall be taken to check air pollution, water pollution and

noise pollution, as per the standards of H. P. State Environment

Protection and Pollution Control Board. Further, the lessee shall obtain

the consent of H. P. State Environment Protection and Pollution Control

Board under the provisions of Water Act, 1974 and Air Act, 1981.

(e) Visual impact caused due to dug-out areas and waste disposal areas

shall be controlled by undertaking afforestation on worked out areas,

waste disposal areas and in the areas where no working is proposed.

(0 Labourers shall be provided with safety equipments like boots, helmets,

ropes, ear plugs and even filters. Site services like rest shelter, drinking
water and first aid facilities shall also be provided at the mining site.

13. The lessee shall pay royalty on the Scheduled rates as specified in H,P.

2
0
2
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14. In case the lessee does not
installments on the 1sth

subsistence of lease, simPle

charged for default Period.
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pay dead rentf surface rent in two half yearly

April, and 15t1" October each year during
interest at the rate of 24o/o per annum shall be

2
0
2
I

Minor Mineral (Concession) and Minerals (Prevention of Iliegal Mining,

Transportation and Storage) Ru1es,2015. The royalty shall be charged on

the basis of actual production which will be computed based on

consumption of electricity and other measures.

\.: r\,t\

\
\

lS. The lessee shall not carry on or ailowed to be carried on any mining

operation at any point within a distance of 100 metres from any railway

line, except under and in accordance with the previous written permission

of the Railway Administration or 100 metres from edge of National

Highway or 25 metres from edge of State Highway or 10 metres from edge

of other roads or 50 metres from edge of any reservoir, canal or buildings

or inhabited sites except under and in accordance with the previous

permission of the Competent Authority. The Railway Administration or the

Joint Inspection Committee may in granting such permissions, impose

such conditions as may deem fit.

16. No approach road from P.W.D. road shall be allowed to lease area, unless
lessee/ contractor obtains written permission from XEN, PWD for making
road leading to all intake places from the PWD roads.

L7. The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per truck
on extraction and export of sand, stone & bajri to the concerned Gram

Panchayat through the concerned Mining Officer.

18. If necessary, the lessee shall have to erect check dams and other retaining

structures to check the banks or soil erosion during mining activities.

19. The iessee shall be bound to fulfill all the conditions as laid down by the

Joint Inspection Committee and other Departments and as specified in H.

P. Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

\hj1-, "r, 
fransportation and Storage) Rules, 2075.
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2g,, The lessee shall work in the mining lease area as per the conditions

stipulated in the EIA Clearance issued by the State Level Environment

Impact Assessment Authority, SEIAA, Himachal Pradesh, Govt. of India

at Department of Environment Science & Technologr, Paryavaran

Bhawan, Near U. S. Club, Shimla-1 vide letter F. No. HPSEIAAI2O2L-869

dated 18.11.2O2L Before the execution of mining lease the lessee shall

furnish an undertaking in the shape of affidavit to effect that he shall be

solely responsible for the due observance and compliance of the conditions

stipulated in Environment Clearance granted to the said mining lease

area. The lessee shall obtain the EIA Clearance after the expiry of EIA

Clearance dated 18.11 .2021 which is valid for a period of 5 years and

submit the same in this office and shall not carry out the mining operation

without environment clearance.

21, After expiry of every 5 years of grant of mining lease working in the leased

area may further be allowed by the Director of Industries on the basis of

review & recommendations of the committee constituted by him for the

purpose & after being satisfied that the lease area has been developed by
' the lessee in a scientific manner & has paid all Govt. dues on regular

basis.

22. The lease holder shall submit an application for review of working the

leased area before six months of expiry of every five years. On review, if it
is found that the lessee has not developed the leased area in a systematic

& scientific manner as per the provisions of mining plan & he is in arrears

of Govt. dues, the lease shall be liable to be terminated prematurely.

23.. The lessee shall obtain consent of the H.P. State Environment Protection

and Pollution Control Board before start of mining operation, separately

under the consent mechanism.

24. The lessee shall be bound to comply with all the directions and

instructions if any issued by the Hon'be High Court, H.P as well as by the

State Government from time to time with regard to mining operation and

2dl'.rone crusher.
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2s' The lessee shall carry out mining operation in the lease area strictly in

accordance with approved Mining Plan and as per Himachal pradesh
Minor Minerals (concession) and Minerals (Prevention of illegal Mining,
Transportation and Storage) Rules, 2OtS.

26' With regard to the local objections if any, raised by the local people, entire
responsibility to settle the issue will be of the lease holder.

27' No quarrying operation or mining shall carried on or permitted to be
carried on by the Mineral Concession holder upto any point within five

' meters from the outer periphery of adjoining land as a safety zone.

28' The lease holder shall not store/stack any material in the acquired width
of PWD road without the specific permission of the competent authority.

29' No mining shall be allowed in forest land without permission from the
competent authority of Forest Department including any other land where
there is growth of trees.

30' No mining shatl be allowed in areas which may cause aesthetic/visual
degradation near any known tourist spot.

31' No mining shall be allowed near to the site of culture, religious, historical,
archeological or scenic importance.

2
0
2
I

32. No mining shall be allowed near habitation, where it is
noise beyond the permissible 1imit and vibration problems,
or operation of machinery.

likely to cause
due to blasting

\-.
\-

\
33. The lessee shall take adequate steps to control and check

debris flow etc. by raising various engineering structure.
soil erosion,

34' No mining shall be allowed where subsidence of rocks is likely due to steep
angle of slope.

35. No blasting shall be resorted to without taking proper license under the
Explosive Act, 1984.2s>L
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g6. No quarrying operation or mining shall carried on or permitted to be

carried "tpr_ the Mineral Concession holder upto any point within five

meters from the outer periphery of adjoining land as a safety zone'

g7. The lessee shall employ/retain consultant as per classification specified in

rule 55 of Himachal Pradesh Minor Minerals (Concession) and Minerals

(prevention of illegal Mining, Transportation and Storage) Rules,2Ot5.

08. Any other conditions as required for regulating the mining activities could

be incorporated at the time of execution of mining lease deed agreement.

g9. The lessee shall install the weighbridge at his complex for weighing the

raw material as well as finished materiai being dispatched and maintain a

proper record of the same.

4g,. The lessee shall procure the clearances/permissions if any required from

any other departmentf agencies at his own level.

4L, The party shall settle the dispute, arises if any, between him and land

owners/co-sharers/right holders at his own level and shall indeminify the

Govt. in this behalf.

42" The execution of this mining lease deed is subject to the final outcome of

the proceedings initiated by lodging FIR No. 0082 dated 25.6.2020.

49. The execution of this mining lease deed is subject to final outcome of

decision of the Hon'ble High Court in CWP No. 148L12)l8-titled as Pawan

Kumar V/s State of H. P. & Ors. and compliance of all codal

formalities/orders.

44. The lessee shall, after ceasing mining operations, re-grass the mining area

and any other area which has been disturbed due to mining activities and

restore the land to a condition which is fit for growth of fodder, flora, fauna

etc., at its own cost, in compliance to the directions passed by the Hon'ble

Apex Court vide order dated 08.01.2O2O in Writ Petition (s) (Civil) No (s)

ll4l2Ol4 titled as Common Cause V/s Union of India & Ors.
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45. The lessee shall pay contribution to District Mineral Foundation Fund and

all the applicable taxes/funds in lieu of mineral concession.

46. The mining lease deed will be executed at the capital of the State of

Himachal Pradesh subject to the provisions of Article-226 of the

Constitution of India. It is agreed upon by the lessee and the State Govt.

that in the event of any dispute in relation to the area under mining lease,

conditions of the lease deed and in respect to all matter touching the

relationship of the lessee and the State Govt. suit or petition shall be filed

in the Civil Court at Shimla and it is hereby expressly agreed that neither
party shall fi|e a suit or appeal being action at any place other than the

Court named above i'e. Shimla.

47, As per Rule 16(2) of the Himachal Pradesh Minor Minerals (Concession)

and Minerals (Prevention of illegal Mining, Transportation and Storage)

Rules, 2OI5 the lessee shall submit renewal of mining lease application

before one year from the expiry of lease period.

IN WITNESS WHEREOF these presents have been executed in the

manner hereunder appearing the day and year first above written.

For and on behalf of the lessee For and on behalf of the

1
0
2
I
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Himachal Pradesh)

To,
The LESSEE
SHRI  PAWAN KUMAR
MAUZA BHADROYA, TEHSIL INDORA, DIST KANGRA, HIMACHAL
PRADESH  -176401

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/HP/MIN/225739/2021 dated 01 Sep 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC21B001HP184979
2. File No. HPSEIAA/2021/869
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Sand Stone & Bajri Minig Project
7. Name of Company/Organization SHRI  PAWAN KUMAR
8. Location of Project Himachal Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 18/11/2021

(e-signed)
Sudesh Kumar Mokhta

Member Secretary
SEIAA - (Himachal Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001HP184979     File No. - HPSEIAA/2021/869    Date of Issue EC - 18/11/2021        Page 1 of 8
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This has a reference to your proposal No. SIA/HP/MIN/225739/2021 submitted online for grant of Environment
Clearance. The proposal has been appraised as per prescribed procedure In the light of provisions under the
Environment Impact Assessment Notification, dated 14'" September 2006 on the basis of documents viz; Form-I,
Pre-feasibility Report, EIA/EMP etc. by the State Expert Appraisal Committee constituted by the competent authority
in its 82"· Meeting held on l1'h_ 12'h October., 2021 with following features:

SIA/HP/MIN/225739/2021 File No. HP SEIAA/2021-869
Sh. Pawan Kumar, Prop: M/s Bhandral Stone Crusher, Village-Gagwal, P.O.
Bhadroya, Tehsil-Nurpur, District-Kangra, H.P.
Khasra Number 50S, 1816/506, 1831/1692/512, 518, 1833/1694/519 &
1823/520 falling in Mauza & Mohal Bhadroya, Tehsillndora, District- Kangra,
H.P.
Jamabandi for the year 2012-2013
Private land.
63,000 TPA.
02-03-34 Ha, Private land, terrace deposit.
No mining lease exists within 500 meters.

Letter of Intent issued on dated 17.12.2020
(Valid for one year i.e. up to 16.12.2021)
Strictly as per Working-cum-Environment Management Plan approved by
Geological Wing of In Department, Himachal Pradesh.
Capital Cost: Rs..80 Lakns; Recurring Cost: Rs. 6.74 Lakhs for five years.
Capital Cost: RS.1.80 Lakhs; Recurring Cost: Rs. 0.30 Lakhs/PA
The following will be responsible for maintenance of APCDs and Solid Waste
Management sites:
I) phase: Project Proponent.
ii) Operational PH : Dev loper/ R oJect Proponent.
5Years or upto the- ate elf vall min ng plan whichever is earlier.

a. Online SEIAA Proposal No.
b. Name & Address

c. Project location with Khasra
Number

d. Jamabandl
e. Land Status
f. Project capacity
g. Mining Area
h. Leases within 500 mtrs.

I. Letter of Intent

j. Working Plan

k. EMPCosts
I. CER Costs
m. Institutional

Mechanisms for Env.
Protection

n. Validity period of EC

The SEIAA examined the proposal in its 55'h meetlnl held on 8'" Nov., 2021 and considered the recommendations
made by SEAC in its 82nd Meeting held ?n 11'h - 12'" October, 2021. After considering the recommendations of the
State Level Expert Appraisal Committee, the State level Environmental Impact Assessment Authority accords
Environmental Clearance to the project as per provislo of the EIA Notification No. 5.0.1533 dated 14'h September,
2006 of Ministry of Environment & Forests, Gol 'su.bJect to strict compliance of terms and conditions as mentioned
below. The Authority reserves the right to reVise, revoke or Impose additional condition at any stage.

A. Statuary Compllan<e

1

2

4

5

6

7

'"This Environmental Clearance (Ee) is subject tq, orderS! judgment of Hon'ble Supreme Court of India,
Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause Conditions as may be
applicable.
The Project proponent complies with all the statutory requirements and judgment of Hon'ble Supreme
Court dated 2"· August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common cause versus
Union of India & Drs. before commencing the mining operations.
The State Government concerned shall ensure that mining operation shall not be commenced till the entire
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective
Department of Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Court dated 2"·
August, 2017 in Writ Petition (Civil) No. 114 of 2014 In matter of Common cause versus Union of India &Ors.
This Environmental Clearance shall become operational only after receiving formal NBWL Clearance from
MoEF&CC subsequent to the recommendations of the Standing Committee of National Board for Wildlife, if
applicable to the Project.
This Environmental Clearance shall become operational only after receiving formal Forest Clearance (Fe)
under the provision of Forest Conservation Act, 1980, if applicable to the Project.
Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all the
conditions stipulated therein. The mining activity shall not commence prior to obtaining Consent to
Establish / Consent to Operate from the concerned State Pollution Control Board/Committee.
The PP shall adhere to the provision of the Mines Act, 1952, Mines and Minerai (Development &
Regulation), Act, 2015 and rules & regulations made there under. PP shall adhere to various circulars issued
by Directorate General Mines Safety (DGMS) and Indian Bureau of Mines from time to time.

EC Identification No. - EC21B001HP184979     File No. - HPSEIAA/2021/869    Date of Issue EC - 18/11/2021        Page 2 of 8
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8 The Project Proponent shall obtain consents from all the concerned land owners, before start of mining
operations, as per the provisions of Mf!!IDR Act, 1957 and rules made there under in respect of lands which..... "[.,, iu f

are not owned by it.
g The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office Memorandum No.

Z-11013/s7/2014-IA.l1 (M), dated 29th October, 2014, titled -Impact of mining activities on Habitatlons-
Issues related to the mining Projects where in Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease areall·

10 The Project Proponent shall obtain necessary prior permission of the competent authorities for drawl of
requisite quantity of surface water and from CGWA for withdrawal of ground water for the project.

11 A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion /
representation has been received while processing the proposal.

12 State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional
office, District Industries Centre and Collector's office/ Tehsildar's Office for 30 days.

13 The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at
least two local newspapers, one of which shall be In vernacular language of the concerned area. The
advertisement shall be done within 7 days of the Issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate Change
(www.parlvesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCC Regional
Office for compliance and record.

14 The Project Proponent shall inform the sEIAA for any change in ownership of the mining lease. In case there
is any change in ownership or mining lease is transferred than mining operation shall only be carried out
after transfer of EC as per provisions of the para 11 of EA NOtification, 2006 as amended from time to time.

A

B. Air Quality Monitoring And Preservation

1. The Project Proponent shall \"stall a h'llmum of (three online Ambient Air Quality Monitoring Stations
with 1 (one) in upwind and 2 (twol in downw nd di ·edlon bjlsed n long term climatological data about
wind direction such that an anille of 20' I millie between tRe monitoring locations to monitor critical
parameters, relevant for mining 0 air pOilu' n viz P'MI0, PM2.5, NO" CO, and 50, etc. as per
the methodology mentioned NAAQ$ otlfi tion 0.• B-290f6/20/90/PCI/I, dated 18.11.2009 covering
the aspects of transportation and use Of heavy machinery In the Impact zone. The ambient air quality shall
also be monitored at prominent places like office buIlding, canteen etc. as per the site condition to ascertain
the exposure characteristics at specific places. The above data shall be digitally displayed within 03 months
in front of the main Gate of the mine site.

2. Effective safeguard measures for preveo.tlon of dust generation and subsequent suppression (like regular
water sprinkling, metalled road construction etc.) shall tie carned oUlin areas prone to air pollution wherein
high levels of PM10 and PM2.5 evictent loading and unloading point and transfer
points. The Fugitive dust emissions from all s6urq,es shall'be regularly controlled by Installation of required
equlpment's/ machineries and preventive maintenance. Use of suitable water-soluble chemical dust
suppressing agents may be explored for better effectiveness of dust control system. It shall be ensured that
air pollution level conform to the standards prescribed by the MoEFCC/ Central Pollution Control Board.

C.

1

2

3

Water auality monitorlog and prescrvatlon

In case, immediate mining scheme envisages Intersection of ground water table, then Environmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case, mining
operation involves intersection of ground water table at a later stage, then PP shall ensure that prior
approval from CGWA and MoHCC is in place before such mining operations. The permission for intersection
of ground water table shall essentially be based on detailed hydro-geological study of the area.
Regular monitoring of the flow rate of the springs and perennial nallahs flOWing in and around the mine
lease shall be carried out and records maintain. The natural water bodies and or streams which are flowing
In an around the village, should not be disturbed. The Water Table should be nurtured so as not to go down
below the pre-mining period. In case of any water scarcity In the area, the Project Proponent has to provide
water to the villagers for their use. A provision for regular monitoring of water table in open dug wall
located In village should be incorporated to ascertain the impact of mining over ground water table. The
Report on changes In Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control Board & SEIAA
Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality In and
around the mine lease by establishing a network of existing wells as well as new piezo-meter installations

EC Identification No. - EC21B001HP184979     File No. - HPSEIAA/2021/869    Date of Issue EC - 18/11/2021        Page 3 of 8
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D.

4

5

6

7

8

during the mining operation in consultation with Central Ground Water Authority/ State Ground Water
Department. The Report on changes in Ground water level and quality shall be submitted on six-monthly
basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Board. '., .•
The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs
and perennial nallahs existing! floWing In and around the mine lease and maintain its records. The project
proponent shall undertake regular monitoring of water quality upstream and downstream of water bodies
passing within and nearby/ adjacent to the mine lease and maintain its records. Sufficient number of gullies
shall be provided at appropriate places within the lease for management of water. PP shall carryout regular
monitoring w.r.t. pH and included the same in monitoring plan. The parameters to be monitored shall
include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be ensured
that no obstruction and/ or alteration be made to water bodies during mining operations without
justification and prior approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area
shall be carried out four times in a year viz. pre-monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to Regional Office,
MOEFCC, 5ElAA, Central Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Cleariy showing the trend analysis on six-
monthly basis.
Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD)
in mines run-off; acid mine drainage and metal contamination in runoff shall be monitored along with Total
Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data
shall be uploaded on the website of the company as well as displayed at the project site In public domain,
on a display board, at a suitable lo""tion 'n 'main gate of the Company. The circular No. J-
20012/1/2006-IA.1I (M) dated 27.05. gog'lssue by Ministry 'Of.'Environment, Forest and Climate Change
may also be referred in this regard. I' -

I ..... •

Project Proponent shall plan, develop and Implement r Inwater harvesting measures on long term basis to
augment ground water resources in the area in consultatio. with Centrai Ground Water Board/ State
Groundwater Department. A report on of water echarg . needs to be submitted to Regional Office
MoEFCC & SEIAA annually.
Industrial waste water (workshop and waste water from the mine) be properly collected and treated
so as to conform to the notified stanilar!!s prescrlb fr_om time "to Ime. The standards shall be prescribed
through Consent to (CTO) ssuetlll:ly CO cerJled'State IpaMution i!i:ontrol Board (SPCB). The workshop
effiuent shall be treated after Its mltia{passag 011 trap.
The water balance/water auditIng sHa1Ltle carrieCl out and measure for reducing the consumption of water
shall be taken up and reported'to 'the Regional Office of the M6EF&CC,'SEIAA and State Pollution Control
Board/Committee.

. Noise and yibratlon monitoring and prevention

' ..
1. The peak particle velocity at 500m In tHe nearest habitation, whichever is closer shall be

monitored periodically as per applicable DGMS guidelines.

2. The illumination and sound at night at project sites disturb the villages in respect of both human and animal
popuiation. Consequent sleeping disorders and stress may affect the health in the villages located close to
mining operations. Habitations have a right for darkness and minimal noise leveis at night. PPs must ensure
that the biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the
villagers and keeping the noise levels well within the prescribed limits for day /night hours.

. The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs.
All personnel including laborers working in dusty areas shall be provided with protective respiratory devices
along with adequate training, awareness and information on safety and health aspects. The PP shall be held
responsible in case it has been found that workers/ personals/ laborers are working without personal
protective equipment.

E. Mining plan

1. The Project Proponent shall adhere to the working parameters of mining plan which was submitted at the
time of EC appraisal wherein year-wise plan was mentioned for total excavation i.e. quantum of mineral,
waste, over burden, inter burden and top soil etc. No change in basic mining proposal like mining
technology, total excavation, mineral & waste production, lease area and scope of working (viz. method of
mining, overburden & dump management, O.B & dump mining, mineral transportation mode, ultimate •
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depth of mining etc.) shall not be carried out without prior approval of the SEIAA, which entail adverse
environmental impacts, even if it is a part of approved mining plan modified after grant of EC or granted by
State Gov!. in the form to Short Term query license or any other name.

2. The Project Proponent shall get the FI.nal Mfne Closure Plan along with Financial Assurance approved from
Indian Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the
Provision of the MMDR Act, 19S7 and Rules/ Guidelines made there under. A copy of approved final mine
closure plan shall be submitted within 2 months of the approval of the same from the competent authority
to the concerned Regional Office of the Ministry of Environment, Forest and Climate Change & SEIAA for
record and verification.

3. The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be
governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine lease area and
corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining
plan. PP shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes
self-sustaining. The compliance status shall be submitted half-yearly to the concerned Regional Office,
MoEFCC & SEIAA.

F. Land reclamation

1. The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked DB dump
site(s) only and it should not be kept active for a long period of time. The physical parameters of the DB
dumps like height, width and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by D.G.M.S w.r.t. safety in ining operations shall be strictly adhered to maintain
the stability of top soil/DB dumps. The used for land reclamation and plantation.

2. The reject/waste generated during the mining 'shall be stacked at earmarked waste dump site(s)
only. The physical parameters of the waste dumps like height, width and angle of slope shall be governed as
per the approved Mining Plan as per the issued by DGMS w.r.t. safety in mining
operations shall be strictly adhereMo maintain the stabIlity of. aste dumps.

3. The reclamation of waste dump sites shall be 'done in s entific a ner as per the Approved Mining Plan
cum Progressive Mine Closure Plan.

4. The slope of dumps shall be'vege atea'in sCientific manner wit native species to maintain the siope
stability, prevent erosion nd suffiice run, off. Theltseleet,on of local species regulates local climatic
parameters and help in adaotatio of plalit spedes to the microclimate. The gullies formed on slopes should.
be adequately taken care of as it impacts the overall stability of dumps. The dump mass should be
consolidated with the help of dozer!, compactors thj!reby ensuring pro'per filling! leveling of dump mass. In
critical areas, use of geo textiles} / clay liners / Bentonite etc. shall be undertaken for
stabilization of the dump. .

. S. The Project Proponent shall carry'out slope stability study In case the dump height is more than 30 meters.
The slope stability report shall be,suDmittea-to concernea reglonal<b'ffice of MoEF&CC & SEIAA.

6. Catch drains, settling tanks and siltation ponds of-a propriate size shall be constructed around the mine
working, mineral yards and Top ttl' prevent run off of water and flow of sediments
directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering
the mine area, roads, green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be
de-silted regularly, particularly after monsoon season, and maintained properly.

7. Check dams of appropriate size, gradient and length shall be constructed around mine pit and DB dumps to
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of SO% shall be kept
for designing of sump structures over and above peak rainfall (based on SO years data) and maximum
discharge in the mine and its adjoining area which shall also help in providing adequate retention .time
period thereby allowing proper settling of sedlments/ silt material. The sedimentation pits/ sumps shall be
constructed at the corners of the garland drains.

8. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease only and should
not be kept unutilized for long. The physical parameters of the top soil dumps like height, width and angle of
slope shall be governed as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t.
safety In mining operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall be
used for land reclamation and plantation purpose.

9. The mining lease holders shall, after ceasing mining operations, undertake regressing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc.

G. Transportation
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H.

1. No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In
such cases, PP shall construct a bypass road for the purpose of transportation of the minerals leaving an
adequate gap (say at least 200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be mitigated. All costs resulting from widening and strengthening of existing public road
network shall be borne by the PP in consultation with nodal State GoV!. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in consultation with
nodal State GoV!. Department only after required strengthening such that the carrying capacity of roads is
increased to handle the traffic load. The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be kept
under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for
all the vehicles from authorized pollution testing centers.

2. The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone, material
transfer points, material yards etc. should invariably be provided with dust suppression arrangements. The
air pollution control equipments like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions.

Green Belt

1. The Project Proponent shall develop greenbelt in 7.S(m wide s'!!ety zone all along the mine lease boundary
as per the guidelines of CPCB in order to arrest 110llution emanating from mining operations within the
lease. The whole Green belt shall btdevelope within rst Syears starting from windward side of the active
mining area. The development of reenbelt>;shall be governed per the EC granted by the SEIAA
Irrespective of the stipulation made In approved mine plan.

2. The Project Proponent shall carryou plantation/ afforestation in backfilled and reclaimed area of mining
lease, around water body, along the in are s etc. by planting the native species in
consultation with the State Forest Departmenll Agrlcult.ure Department/ Rural development department!
Tribal Welfare Department! Gra "'anchayat such that only those species be selected which are of use to
the local people. The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and care
of trees.

3. The Project Proponent shall make necessary alternative arrangements for livestock feed by developing
grazing land with a view to compensate those areas which· are coming within the mine lease. The
development of such grazing lana shall be done in consultation with the State Government. In this regard,
Project Proponent should essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such ground, which provide mid-day shelter from
the scorching sun, should be scrupulously guarded/ protected against felling and plantation of such trees
should be promoted.

4. The Project Proponent shall undertake all precautionary measures for conservation and protection of
endangered flora and fauna and Schedule-I species during mining operation. A Wildlife Conservation Plan
shall be prepared for the same clearly delineating action to be taken for conservation of flora and fauna.
The Plan shall be approved by Chief Wild Life Warden of the State GoV!.
And implemented in consultation with the State Forest and Wildlife Department. A copy of Wildlife
Conservation Plan and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry & SEIAA

I. Pyblic hearing and hyman health Issues

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as Periodical
medical examination of the workers engaged in the mining activities, as per the DGMS guidelines. The
records shall be maintained properly. PP shall also carryout Occupational health check-ups in respect of
workers which are having ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be
undertaken once in six months and necessary remedial! preventive measures be taken. A status report on
the same may be sent to MoEFCC Regional Office, SEIAA and DGMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards 'Zero Harm' from their mining
activities and carry out Health Risk Assessment (HRA) for identification workplace hazards and assess their
potential risks to health and determine appropriate control measures to protect the health and wellbeing of
workers and nearby community. The proponent shall maintain accurate and systematic records of the HRA.
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2.

J.

The HRA for neighbourhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking. The proponent •
shall also create awareness and educate the nearby community and workers for Sanitation, Personal
Hygiene, Hand washing, not to defecate In open, Women Health and Hygiene (Providing Sanitary Napkins),
hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for all the category of
workers and thereafter every five years.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA and include
Biological Monitoring where practical and feasible, and the tests and investigations relevant to the exposure
(e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full
Ophthalmologic Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection
of hands and forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the results of and
the records of Physical examination and tests. The record of exposure due to materials like Asbestos, Hard
Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be
handed over to the Mining Department of the State in case the life of the mine is less than 30 years. It
would be obligatory for the State Mines Departments to make arrangements for the safe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and
not the digital one). X-Ray must meet ILO criteria (17 x 14 inches and of good quality).

4. The Proponent shall maintained a record of performance indicators for workers which includes (a) there
should not be a significant decline in their Body Mass Index and it should stay between 18.5 -24.9, (b) the
Final Chest X-Ray compared with the base line X-Ray should not show any capacities ,(c) At the end of their
leaving job there should be no Diminution in their.Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), the ra which has to be adjusted, and the
effect of age, (d) their hearing sho Jrd, no be affected. A a, 6',9 an Audiogram (first and last need to be

w.
presented), (e) they should not·,have de 10 ers stent Neck Pain, and the movement of
their Hip, Knee and other jOints ou d Ifa narma -a gellf movement, (f) they should not have suffered
loss of any body part. The record of the same'shbuld be to the Regional Office, MoEFCC & SEIAA
annually along with details oF-the relief and compensation paid to workers having above indications.

5. The Project Proponent shall ensure that Personnel workin in dusty areas should wear protective
respiratory devices and they should also be I1roVided and information on safety and
health aspects. .... _ .

6. Project Proponent shall make for th housing/.or or shall construct labour camps
within/outside (company, laridl witH necessa basic Infrastructure/ facilities like fuel for cooking,
mobile tOilets, mobile ater, medica health for kids etc. The housing may be
provided in the form of temporary structures whidi can be removed after the completion of the project
related infrastructure. waste water should be treated with STP in order to avoid
contamination of underground water.

7. The activities proposed in Action plan prepared for aodressing the issues raised during the Public Hearing
shall be completed as per the budgetary 'provjsion-s in the Action Plan and within the stipulated
time frame. The Status Report on implementation of Action Plan shall be submitted to the concerned
Regional Office of the Ministry, SEIAA along with District Administration.

Corporate Enylrpnment Responslbl!lty leER)

1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per Ministry's O.M
No 22-65/2017-IA. II (M) dated 01.05.2018 or as proposed by EAC should be kept in a separate bank
account. The activities proposed for CER shall be implemented in a time bound manner and annual report of
implementation of the same along with documentary proof viz. photographs, purchase documents, latitude
& longitude of infrastructure developed & road constructed needs to be submitted to Regional Office
MoEF&CC & SEIAA annually along with audited statement.
Project Proponent shall keep the funds earmarked for environmental protection measures in a separate
account and refrain from diverting the same for other purposes. The Year wise expenditure of such funds
should be reported to the MoEFCC and its concerned Regional Office & SEIAA.

K. Miscellaneous

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five
years purpose of monitoring land use pattern and submit a report to concerned Regional Office of the'
MoEFCC & SEIAA
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2. The Project Authorities should inform to the Regional Office & SEIAA regarding date of financial closures

and final approval of the project by the concerned authorities and the date of start of land development
work.

3. The Project Proponent shall submit six monthly compliance reports on the status of the implementation of
the stipulated environmental safeguards to the MOEFCC & Its concerned Regional Office, SEIAA, Central
Pollution Control Board and State Pollution Control Board.

4. A separate 'Environmental Management Cell' with suitable qualified manpower should be set-up under the
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization.
Adequate number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit
a report to RO, MoEFCC & SEIAA.

5. The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEFCC officer(s) & competent
Authority by furnishing the requisite data / information / monitoring reports.

L Additional Conditions

1. The project proponent shall submit affidavit to provide three plastic waste shredders, three plastic waste
compactor & three baling machines to the concerned ULBs/ PRls through Department of Environment, .
Science & Technology, GoHP.

2. The project proponent shall submit budgetary provision w.r.t. EMP & CER.
3. The project proponent shall submit compliance of the CER conditions within 1 month from the issuance of
4. EC letter, failing which EC will be withdrawn. .,,-1. &\

(Sudesh
Member Secretary

Level En¥3-0nment Impact Assessment Authority
" Himachal Pradesh

Endst. No. As Above. Dated: 2021.
Copy to following for further necessar,v actio/):
1. The Secretary (Environment), MiDI of Envlr entj Forests & Climate Change (MoEF&Ce), Gol, Indira

Paryavaran Bhawan, Jor Bagh Road, New 'elli l?o,ocl'o3
2. The Chairman, Central Pollution Control BOard, Him Parivllsh Bhawan, ClBD-cum-office Complex, East Arjun

Nagar, New Delhl-110032.
3. The Chairman, Himachal Pradesh State Pollution Gontrol Board, Shlmla-171009.
4. The Director (Environment, Science & Technology) to the GoHP,
5. The Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor B,gh Road, New Delhi - 110003.
6. The APCCF (e), Ministry of Env., Forest and IImate Change, Regional Office (Na), 25, Subhash Road, Dehradun

-248001 (t,
7. The Monitoring Cell, MoEF&CC,Gol, Indira an, JoriBagh Road, New Delhi -110003
8. Record File. ' (MJ VII • . it:\ /

(Sudesh
Member Secretary

State Level Environment Impact Assessment Authority
Himachal Pradesh
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